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By A T W
TV, SiPrasads Rac s Applicant.
r_-‘:f,:;; .

- "And .

The Secretary, Union Public SerVice Commission

Otiolpur House, Shajahen Roady New Delhis - -~ &fﬁggﬁﬁg?%%wﬁk

R e - . . .. . e - - e A o ;-§ \\Qp ﬁ“aﬂ 0 @
2+ Tha Chairman, Union Public Ser'i ce Cogmission, s RN
Oliolpur House, Shajahien Road, New Delhij y :

AN,

33 The Secretary to the Govtli of Indiay
Ministry of Human Resource Developmant,
Department of Culturse, Jhastri Bhavan,
New Delhisf = = = = = Ce e

4 The Secretary to tfie Govtli of India.’
m;niatxx”gﬁuﬁeraqnnel;-Eubligﬂsriavgnces U -
& Pensions, Department of Personnel,. ot uz
Bupaxkmunkxar North Block, New Delhi - #3 Respondenta

Coungel for the Applicants. & Mr}f PYUiRevindra Kumer

(21
BiE

Counsel for the Respondents s Mr'd M%Rﬁbavarej. SE%CGSC;
CORAM: | |
THE HON'BLE MR.H.RAJENDRA PRASAD 3: MEMBER (A)
THE HON'BLE MR, eésigai PARAMESUAR @ MEMBER (3)

JHE TRIBUNAL MAOE THE FOLLOWING ORDERs= _
M—m ) .
Heard Sri Ravindra Kumar Por the epplicant and Sri NeR<Devara j

for the raspondanté%

Admitl Issus notices Reply 6 weekss List it thereafter,

. .. The learnad_counssl for the applicant forcef@lly pleaded
for issue of interim order’ Considering tha_q?araiﬂ%facts of the

case ve are howsVer not inclimed to issue interim mrderﬁ

Deputy Registrar
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Copy togte

The Secretary, Union Bublic Service Commission;’ Dholpur Housse,

Shajahan Road, New Delhis

The Chairman, Union Public Service Commission, Dholpur House,
Sha jahan Road, New Delhisl - S

The Secretary to the govtll of India, Ministry of Human Resource
Development, Dspartment of Cultures Shastri Bhavan, New Delhif]

The Secretary to Govtil of India, Ministry of Personnel, Public
Grievanceg & Pensions, Department of personasl, North Block,

New Delhiid “ |
one copy to Nrd PHViRavindra Kumaz, Advocate, CATd, Hydd
one copy to fird WiRiDevarej, sritasc., CATS wyad

One duplicata%
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THE HON'BEE MR%
VICE-C |
ang ' "
THE HON'BLEwMR.H.RAJ#NDRA PRASAD :M(a)
THE Hon'GLE mp, B.4.3p1 PARAN =Sy
N : MG
DATED.-j ;5 — (0~ if‘" (3‘)
:

OR DE R/ JUDGHENT,. I')

- oo 'litoﬂ—/‘z‘;f
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Admittegd

B T oL Worema b
b e o ST .

and Interim directions issuveg,

| ;

Allowed




2+ Chairman, Union Public Service Cnmmmsslun, Dholpur House,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH ¢ HYDERABAD
" D.A.No, 1402/97 |

BETWEEN ¢ ' e Date of Order : 8.1.99
NEXWEEN XX R .

M.V.S.Prasada Ragw : «e Applican t.

AND

ts The Secretary, Unien Public
Service Commission,
Dholpur Houss, Sbajahan Road,
New DOelhi.

2+ Chairman, Union Public
Service Commission,
Dholpur House, Shajahan Roady
New Delhis

33« The Secretary to ths Goverament
of India, Ministry of Human Resources
Devslopment, Department of Culture,
Sastri Bhavan, New Delhi.

4. The Secretary to the Govt. of India,
Ministry of Parsonnel Public Grisvances &
Pensions, Dept. of Perscnnsl, . '
North Block, New Delhi. «+ Raspondents.

Counsal for the Applicant ' ee Ar+R.V,Ravindra Kuman

| l h . t s .. .m '_\W
Counsel for the Respondants Mr o3 NeaSithe, S0
CORAM ¢ :

HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)
HON'BLE SHRI B.S. OAI PARAMESHWAR : MEMBER (JuDL.) .

THIS TRIBUNAL MADE THE FOLLOWING ORDER :
None for the g plicant. MreM.C.Jacob for Mr.B N.Sharma, for
the respondents.
List this 0A on 3.2.99. On that dey ths prcceadlnga lsading ta

the isswe of the notificatien by the U.P.S.C. and alse the salection
procesdings Por sslaction for that post should be produced. }

-
i

Section oﬂficé%iff-

Copy to :
1« The Secretary, Union Public Service Commission, Oholpur Housa,

Shajahan Road, New Dalhi.

Shajahan Road, New Dalhis
3« The Secretary to the Gowernment of India, Ministry of Human
Resources Development, Dept. of Culture, Shastri Bhavan,New Delhils
4. The Secretary to thke Govt. of India,Ministry of ﬁersannel,
Public Grisvances & Psn51nns, Dept. of Personnel, Neorth Block,

New Delhi,

Si OBna copy to Nr.R.ngauindraKumar, Advocate, CAT, Hyda

6+. One copy to Hrdﬁgﬂﬁzfi:fiﬁ Sr.CGSC, CAT, Hyd. .
7. Ong duplicate copys— , B
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3. HB537 M(3) | HYDERABAD BENCH : HYDERABAD.

MR, Jug C ¢NASIR

) 4. DJR.(AY THE HON'BLT
. HAIRMAN

5. 3PARE

THE HON'BLL ENDRQ DPﬂSAD

MZMB =R (a)

1

g THI HON'BLE MR.R.RANGARAJAN o
memazn (A
| ‘ THZ HON'BLE mR 5.5.3A1 DAPAMESUA”; \
| MEMBER (D)
) DATEZD: C—;{, !C(q
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, 1 4 Acf-Bmfsf-SePstifl
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH

AT HYDERABAO.

*»

0.A.No. 1402/97.

- = e wm e e W am

Date of decision: 5-2-1999

- w» e wm ws em =

Betueen:

M.V.S.Prasadag Rau,l.AR.S5, .e Applicant.
And |

1. The Secretary, Union Public Service

Commission, DOholpur House, Shajahan Road,
New Delhi - 110 011,

Chairman, Union Public Service Commission,
Dholpur House, Shajahan Road, New Delhi 110 011,

The Secrstary to the Government of India,
Ministry of Human Resource Development,
Department of Culture, Shastri Bhavaen,
New Delhi 110 001.

Tha Secretary to the Govermment of Incia,

Ministry of Personngl, Public Grievances & Pensions,
Department of Personnel, North 8lack,

New Delhi - 110 001. .o Respondents.

Counsel for the Applicant: Sri P.V.Ravindra Kumar.

Counsel for the Regpondents: Sri B8.Narasimha Sarma.

CORUM

Ho

n'ble Sri R.Réngarajan,ﬂember (A)

_Hon'ble Sri B.S.Jai Parameshuar,Member (J)

p v
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0.A.1402/97.

(by Hon'ble Sri R.Rangarajan,Member (A)

None for the Applicant. S5ri B.Naraaimha Sarma,

the learned Sr.Standing counsel for the Respondents.

Even though this 0.A., had come up for cansideration

was
on 8.1.1999 neither the applicant nor his counssl/present.

Even today the applicant is not presant. The counsel

is
for the applicant/also not present.

Hence the 0.A., is being disposed of udder Rule15(1)

Central
of the/Administrative Tribunal(Procedure)Rules, 1987.

The Applicant in this 0.A., was an Officer of

Andhra Pradesh Cadra
Indian Administrative Service/and retired from service.

on 31.8.19946, ke applicant subdtted his application
for the post of Director in the National Library, Ospart-
ment of Culture, Ministry of Human Resources Developmant,
Government of India in the scale of pay of Rs.7,300--7,600
in response to the UPSC Advertisement No.1/97 (Annexure A1
Page 9 to the 0.A.). The conditions prescribed are:

k¥ Preferably below 58 years.

Educational Quelfifications:
i) Master's degree in a major discipline
or equivalent in Humanity, Social
Science, Natural Science or Library
Science;

ii) Must be a distinguished Scholar with
national recognitiona and high standat|d
of published work to his credit

Rge limits on 5.6.1997, |
Age is relaxable for displaced perscns,
5.., 5.T., Ex=-Servicemen & Commissioned
Officers inclusive ECDS/SSCOS/Meritorious

ortsmen/Sportswomen/Widows, divorced uoqén,‘




s -3

women judicially sepsrated from their husbands,
who are not remarried as per Govt. orddrs issusd

from time to time. Age relaxation of 5 years

admissible to those who had ordinarily been

domiciled in the State of J & K during the

e rig from 1.1.1980 to 31.12.1889 subject to

submission of certificate from the District
Magistrate of the area or from any other
authority designated by the Government in

this behalf. Age is also relaxable upto
3 ysars for 0BC candidates. For Govt.

gervants age is relaxable upto 5 years unless

stated otherwise.

The applicant responded to the Notification but

his case was not considered.

This 0.A., is Pilsd praying for a declaration
that the action of thes respondants ignoring to consider
the candidature of the applicant is bad and ille gal and
for a consequential direction to the respondents to
consider the applicant for the post of Director
agaiﬁst the Advertissment referrad to abovs,

The main contention of thke applicant is that
he is well eguipped for being considered to the post

in .view of his accomplishment; as stated in the O.A.

The respondents are legally bound to call all the
eligible candidates for consideration and they have
neither choice nor the authority te discriminate among

the candidates eligible and applied for.
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O0n B-1-1999 an order was passed. Even on

ot dby-ﬁeiiher “yere |
that/the applicant nor his counsel/present. 1In that |

order, ¥k xas the respondents were directed-to produce |

the proceedings leading to the issuance of the

notification by the UPSC and also the selection |

proceedings for selection for that post.

On 3.2.1999, Sri N.M.L.Bhatnagar, Under-3ecretary |
i
|

records relating to the selection to the post of |

of the UPSC had come over along with the confidential

Director, Nakional Library ass advertised as per |

Annexure A=1. . |

We have perused the Note prepared in this |

connectian by the UPSC. From the Note, it is seen j
that in all 93 applications. uere received. i

t .
ket out of 8gaapplications, 31 candidates &5 not

possess the educational gualifications, 0ORE candidate

had not paid the feea, five candidates including the

applicant U9¢ overaged as the qualification prescribed

5.6.1997

fof age is preferably below 58 years as on

The case of the applicant was rejected on
the ground that he is over-aged by 9manths and 14 days
on that crucial dage as he was born on 22-8-1938.

37 oo My

0n the basgis of screaningLEExxﬁxwxwﬁkauera found
_ 37 a{ﬂ&#k&:wﬁ
to be in order. Even though, 28 cgendidetes uepe

|
|
I
fourd in order, only 15 candidates were listed for l

calling for viva-vo@Cas there was only one post to he

filled in-*

"

Among -those 15 candidates interviewed, 1
|
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one 5ri Har jeet Singh was selected by the Selection

Committee. The selection proceedings were also seen by us. l

From the above analysis, it is evident that the

applicant hasg not fulfilled the age gualification as
prescribed in the notification even though he is otheruise

well guglified. There w@re other qualified candidates

within the age .limit of 58 years for consideration. The
applicant has not given any special reasons for giving

him age relaxation. The applicant did not fulfil the

age qualification and there were 37 applicants available
fulfilling all the conditions mentioned in the Notification,
The UPSC in ouf opinien has rightly re jected the candidature

of the agpplicant. _As'a matter of fact, svan though

38 applications were screened and found them in order,

|
i
|
|
|
|
|
|
|

only 15 candidates were listed for calling them for interviau

The short listing ofég?candidates is upheld by the

Apex Court in soms other case.

In view of the fact that applicant has not

fulfilled the ags qualification, non-consideration of his

There is no law that binds the rsspondents to call all the
eligible candidates in the circumstances referred to abowve

We do not find any discrimination if the

|

|

]

.'

|

|

|

candidaturs by the UPSC., is neither illegal nor arbitrary.(
|

J

_ 1
for viva-voce. [
d

applicant is not called for for the interview and considerei
especially when 38 sligible and qualified candidates fulfillfing

all the conditions mentioned in the Notification are auaila?la.

. -
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In vieg of uhat_is stated above, the 0.A., is

lisble to be dismissed and accordingly it is dismissed.

(R.RANGARAJAN)
Member (A)

No costs.

Ozzg: ¢S, R AME SHWAR )

mber.{3)

Dats: 5-2-1998

e A .

858,

39
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